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Mrs. ALEYAMMA RAJAN eee PETITICONER.

Us,

Mrs. BANDANA BHATTACHARYA,

Principal, :

Kajkumari Amrit Kaur Cellege

ef Nursing,

Lajpat Nagar, New Delhi eee RESPONDENT.

COrAM:

HON'BLE SHRI P.C. JAIN, MEMBER (A).
HON'BLE SHRI J.P. SHARMA, MEMBER (3).

Fer t he Applicant eee SHRI D.R. GUPTA.
For t he Respendent eee MRS. RAJ KUMARI CHOPRA.

BROER
(DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER {3} )

The petitioner in this CCP against Principal
(By name), Rajkumari Amrit Kaur Cellege of Nursing prayed
for institution ef contempt of ceurt prﬁcoedings. The
petitioner filed CA 570/%1 uwhich was decided en 5.6.91

with the follewing directisns te the respondent:-

"Je are, therefore, cf the epinien that the
respoendent take steps to regularise the services
of the applicant in consultation with the $sC
and the age restriction shall be waived in the
case of the applicant if she has become cverage,
The services cf the applicant shall not be :
dispensed with if there is still a vacancy and
the junior to the applicant is alloued to work
and if that is the case, the applicant should




A, @

alse be given the minimum of the Pay scale of

LOC till she is regularised as said aboye through
8SC w.e.f, the date of this erder. The Tespondent
shall cemply with the above directions within a
pPericd of three months frem thae Teceipt of this
erder. There will be no order as tec costsg,®

The allegations of the petitioner is that she was not

allewed tc resume the dut ies ner Esleasod her salary.

The alleged contemener filed the reply that letter
was written te SSC ' in'. pursuance of the judgement but
SSC by their letter dated 15.12.51 stated that Deptt, of
Perscnnal & Traiﬁing be appreached for issue of instructicns
te the cemmicsicn regarding cenduct of examinaticen ef the
applicant, It was alse infermed that the next oxaminationums*
geing te be held on 279,92, It is further stated that
ne junier tg the applicant was/is werking in the callegp i
and one general Vacancy has been fillaed up en 15:11.91

through SsC.

’,

We have heard the learned counsel for the petitioner
and the prexy counsel for M/s Raj Kumar Chepra appsaring

for the alleged ccntemener. It is stated by the aunsel

that the matter be dispssed of on the basis of the blcadings

available on recerd of the above centempt file,

2eJe
Firstly, the respondent,/alleged contemener has

sufficiently complied with the directicns in issuing a
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letter to SSC & alse toc the Deptt., of Persennsl & Training,
ination
The LDC exan/can be taken by the applicant as ment ioned
in those letters, Regarding reinstatement of t he applicant,
the direction was to reinstate the applicant provided &

the juniocr to the applicant is werking and alsc there is

a vacgncy. No junier to the applicant as stated in the

....3.

U




. Thus, we find that no case for contempt\

made out. The notice issued is discharged, =
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